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THE DEPUTY CHAIRMAN: Let
him finish.

AN HON. MEMBER: Let
continue the next day.
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HALF-AN-HOUR DISCUSSION ON
POINTS ARISING ouT OF
ANSWER TO STARRED QUES-
TION NO. 261 RE MONEY COL-
LECTED BY THE CEMENT IN-
DUSTRY

THE DEPUTY CHAIRMAN: Half-

an-hour discussion, Mr. Mathur,
SHRI HARISH CHANDRA
MATHUR (Rajasthan): Madam

Deputy Chairman, the discussion
which arises out of this question had
a deep bearing on two major issues
in publie life with which we all feel
deeply concerned.

[THE VicE-CHAIRMAN (Shri Akbar Ali
Khan) in the Chair]

Mr. Vice-Chairman, it has to be
viewed in a certain background and
what we are considering today is how,
firstly, political life at the top is to
function, whether we can keep cor-
ruption away from those who are in
political authority at the highest level,
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and, secondly, the role which the pri-
vate sector has to play, the corrupting
influence which the Private sector has
in the present circumstances and how
it comes into play, what is the posi-
tion, role and responsibilities which
we are going to assign to the private
sector.

We have accepted a mixed eco-
nomy—and advisedly so—in the cir-
cumstances in which we live. And in
this mixed economy if the private
sector is to play a dignified role, is
to occupy a place of honour, is to be
respected and is to continue, then it
will have to behave and it will have
to give an account of itself. Let us
examine this particular issue which
throws a fund of light on our political
life and on the functioning of the pri-
vate sector.

When cement decontrol was first
ordered, Mr. Vice-Chairman, we raised
serious objections in both the Houses
because we visualised certain difficul-
ties. My fundamental objeetion was
that you are giving a rise of Rs, 13
per tonne to the cement manufac-
turer; of course, 50 per cent of which
was to go to the public undertakings
was to be at a particular concessional
rate. But the poor man, the agricul-
turist and the citizen was to pay Rs. 13
per tonne more to the cement manu-
facturers. What for? So that the
cement industry might have additional
Rs. 25 crores amassed during the next
Five Year Plan. And to this might
be added another Rs. 70 crores to
Rs. 80 crores to be advanced by some
of our financing institutions—agan,
public money—so that the industry
might expand. Now, if this is the
nature of the socialistic pattern which
we could put forward, I do not know
how anybody sitting on this side will
be able to defend it. You collect
Rs. 25 crores from the poor consumer,
put it into the pockets of those indus-
trialists, you give them additionally
Rs. 70 crores to Rs. 80 crores from
your financing institutiors; they
enlarge it and it becomes their per-
sonal property. That is how we had
visualised. But still we swallowed
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this because we were given a definite
understanding that cement would be
easy to get, that it would becoma
cheaper, that the public sector would
enlarge itself and that, with that ex.
pansion of private sector as well,
things would improve considerably,
Well, this was the fundamental objec-~
tion which we had; I wrote a very
strong letter to the then Prime Minis~
ter, the late Shri Lal Bahadur Shastri,
saying, “This sort of arrangement is
absolutely inconceivable for us—thag
you are fattening the private sector
at the cost of the poor man and that
you are taking positive, deliberate
steps for the concentraticn of wealkh
into particular hands of those people
who are already in the industry”. The
ACC will expand from five million
tonnes to ten million tonnes, If this
is not concentration and if this is not
a monopolistic tendency, what else ig
it?

That apart, let us see how the
cement industry had behaved. The
reply which was given to us is there
andg I will give you certain facts
which will disclose how Jdirty and
stinking the deal that has been put
through by the cement industry pool-
ed together as a whole. The cement
industry was allowed four annas per
ton which came to about Rs. 25 lakhs
for their expenditure. And every ad-
ditional pie which they realised was
to go for the expansion of the indus-
try. But somehow—I do not know
how—they manipulated this scandal
From the answer given by the hon,
Minister it wags clear that this CACO,
the organisation of the cement indus-
try, collected more than Rs. 31 crores
and distributed it at the absolute dis-
cretion of the Chairman of CACO. For
what purpose was this money meant?
This was meant for distribution at his
discretion, in the furtherance of the
objectives of this company. For the
furtherance of the objective this com-
pany, the money was placed at their
disposal. The money belongs to the
companies. The money placed there
belongs to the shareholders. And this
money has come out of the pockets
of the poor citizens under a special

[ 14 AUG. 1967 ]

Discussion 4030
arrangement. And that special
arrangement and undertaking—as

moral undertaking binding and put on
paper-—was that every pie will go for
the expansion of the industry, And
see how this industry has spent this
money. I have been able to collect
some facts. That day I had asked
whether the Chief Minister of Orissa
had been given a cheque for one lakh
of rupees, whether it had been sent
to him. I do not know how the
money was to be given to the Chief
Minister of Orissa for the furtherance
of the objectives of this company.
That is for him to explain.

My friend very relevantly raised an
objection that it was not paid to the
Chief Minister of Orissa. Well, I
tried to verify facts because the first
information was this. When 1 verifi-
ed the facts, I found that it was really
paid to individuals; this money has
not been paid to any institution, not
to any party; this money has been
paid to individuals. And I find from
the list that I have before me now
that the money—paid to Mr. Deo who
now happens to be the Chief Minister
of Orissa was not Rs. 1 lakh, but Rs. 2
lakhs—another one lakh has been paid
in the personal name of Mr, Deo, The
total is Rs, 2 lakhs.

Now, Mr. Vice-Chairman, I quite
agree that it was not paid to the Chief
Minister. But this makes the position
ten times worse. For what purpose
was this money paid? This was paid
because the cement industry was not
interested in making cement, it was
not interested in producing cement
but it was interested in producing
Chief Ministers. And therefore the
money was paid to particular indivi-
duals so that they might become Chief
Ministers by spending that money
during the elections. That is somehow
to be linked—I do not know how—
the objectives of the company were
fulfilled this way. How was the cause
of that company furthered by paying
Rs 2 lakhs to a particular individual
who has now become the Chief Minis-
ter of particular State. And as I
examine the list, I will not hesitate to
read out somé of the details from this



4031 Half-an-hour

[Shri Harish Chandra Mathur.]

list. It is a long list. It clearly indi-
cates that apart from certain names
.they wanted to camouflage it—it was
-some damned, dirty deal in which this
company and the sponsor, the manage-
ment. of this company were indulging,
and they paid these amounts to cor-
rupt those who are in political life.
“They wanted to use this amount not
for the furtherance of this objective
of the company. This sacred money
-which was in their*hands, this sacred
money of the shareholders realised
from the poor citizens for a particular
PUIPORR, with 3 defnite wnderstand-
ing, this money was utilised for cor-
rupting the political life of the coun-
-try. It was paid to individuals and
the individuals were corrupted. It is
a long list before me. I will not be
able to reag it out

SHRI BHUPESH GUPTA (West
Bengal): Give some names at least.

SHRI HARISH CHANDRA
MATHUK: Yes, some names ] will
read out, those which have been given
more than a lakh of rupees. Shyam
Investment Corporation has been given
Rs. 4,44,000. B. Jaimal Singh & Sons
*have been given Rs, 3,48,000. Nana
Deshmukh and Jagdish Prasad Mathur
have been given Rs. 1,25,000 each. I
-do not know for what purpose it has
been given. When the police investi-
gate they will find that there are
wheels within wheels, These names
thave been used as a cover. When the
police investigations take place, they
will find out how surreptitiously this
money has been used, how for crimi-
nal purposes this money has been used
how this money has been used to cor-
rupt the political life. (Interruption
by Shri Lokanath Misra). He is ac
much my brother as you are.

I might say, Sir, that I have con-
tested three elections. I say it on the
floor of the House that I have never
accepted from any person a single
penny, and I want that this tradition
should be established that we should
be able to contest. I am not a rich
man. In my first election I spent

[ RAJYA SABHA]

Discussion 403>

Rs. 6,000 In the second election I
spent Rs, 10,000, and in the third elec-
tion, because the election petition is
going on, I do not like to make any
detailed mention. 1 did not spend
more than Rs. 14,000

Therefore, Sir, it is this black money
which is responsible for undermining
the democracy and for polluting the
public life. If such money could be
controlled and put in its proper place,
1 am sure hon. Members will be able
to contest election with a smaller
amount and in a decent and a cleaner
manner,

SHRI BHUPESH GUPTA: The hon.
Member was referring to some Chief
Minister. Who is that Chief Minister
who was being made?

SHRI HARISH CHANDRA
MATHUR: Mr, R. N, Singh Deo, Chief
Minister of Orissa. He was paid this
much amount.

SHRI LOKANATH MISRA (Orissa):
would you kindly give the date?

SHRI HARISH, CHANDRA
MATHUR: 1 am sorry, the date is
not with me. I have collected what-
ever information I could, It was paid
before he was the Chief Minister. As
1 said, it is paid to make a Chief
Minister, not to a Chief Minister, He
was not the Chief Minister then,

SHRI LOKANATH MISRA: If any-
hody has been made Chief Minister
through this kind of money it is your
Chief Minister, Mr. Sukhadia, and not
the Chief Minister of Orissa.

SHRI HARISH CHANDRA
MATHUR: My friend will bear with
me a little bit and he will find that
the total amount which has gone to
Rajasthan in the unmentioned name
is Rs. 50,000. (Interruption). I raised
the question fully understanding that
there will be certain people from the
Congress Party. I am not interested
either in the Congress Party or any
other party. I am interested in a
clear administration. The hon. Vice-
Chairman will remember that it was
in this House . , .
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SHRI A, G, KULKARNI (Maha-
rashtra): Are these all benami com-
panies of Mr. Somani?

SHRI HARISH CHANDRA
MATHUR: I might submit, Mr. Vice-
Chairman, you will remember that

some of us sitting both on this side as
well as that side of the House, both
in the Rajya Sabha as well as in the
Lok Sabha, it has been our constant
endeavour to bring about a cleaner
.adminisiration in the country. I spoke
first in this House in 1952, then in
1954, and after joining the Congress,
1 venture to submit that T have spoken
more yigorswsly, more sutspokenly, in
a more forthright manner. 1 believe
in 1963 I told the Prime Minister of
India, Pandit Jawaharlal Nehru, that
he could not have a clean administra-
tion if his Chief Ministers became
partners in this black money. I am
not raising this discussion simply
because a particular incident happen-
ed. It is one in a chain, in a series,
and it has been my endeavour all the
-time to suggest how to bring about a
cleaner administration. It is why I
submitted that we must have an insti-
tution like the Ombudsman, the first
institution suggested in the Adminis-
trative Reforms Committee of Rajas-
than, of which I happened to be the
Chairman.  (Interruption by Shri
Bhupesh Gupta). It is unfortunate
‘that your Government is resisting, Mr.
Bhupesh Gupta, this institution of
Lokpal. If you have any faith in a
clean administration, and if you want
the corrupt political people to be
‘brought to book, then you must agree
‘to this institution. It has been our
effort all the time to point out this
thing.

The list says a Lucknow Party paid
Rs, 1,25,000 and another Lucknow
Party paid another Rs, 1,25,000. This
is what the cement industry, put
together, handed over. The money
was handed over by CACO,

SHRI A. G. KULKARNI: A benami
company. .

SHRI HARISH CHANDRA
MATHUR: It is a private company.
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Its management is known, Every-
thing is known. The hon, Minister
knows that they have a regular direc-
torate. I will now come to the next
point.

Moolchand Deshlehra, Rs, 90,000 in
Madhya Pradesh, There are various
other people.

Now, the hon. Minister said that it
was Rs. 31 lakhs. But I have a list
which says it is Rs. 38 lakhs which
have been distributed to corrupt the
political life of this country, to take
away the money for their personal
aggrandisement, Sor their personal
benefit. This is the grossest misuse of
money. It is companies’ money. It
has to be accounted for. Therefore,
I demand of the Minister that he
should forthwith blacklist this C.A.C.O.
He should immediately take steps to
prosecute the management of C.A.C.O.
This is what I demand of the Minis-
ter. I demand that the Minister should
hand over this case to the Central
Bureau of Investigation of the Minis-
try of Home Affairs so that they can
look into it and find out who are res-
ponsible, 1t is not the people so much
who have received the money who are
responsible. 1 say the people who
have given the money are directly
responsible, It was a sacred money
in their hands with a certain purpose.

SHRI SYED AHMAD (Madhya Pra-

desh): What is C.A.C.0.?
SHRI HARISH CHANDRA
MATHUR: Cement Co-ordinating

Agency formed by all the cement in-
dustry, a central agency looking after
their affairs and furthering the cause
of the cement industry, furthering the
cause of the industry by paying bribes,
by corrupting officers, by corrupting
and creating a lobby in Parliament,
by paying certain amounts to Mem-
bers of Parliament so that they can
go and create a lobby for them. This
is the sort of corruption that we have
had, Mr. Vice-Chairman. This was
};he unaccounted money playing havoc,
It was a daylight daredevil dacoity,
as I would call it. Everythiqg is
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known. It is on paper. It has got to
be accounted for, and yet with im-
punity they can go ahead because they
think they can corrupt certain people
at the top, those in political life, and
the matter will be hushed up. I do
hope that the conscience of this House
will revolt against such nefarious
activity and will see to it that the
people who have indulged in such a
public scandal of the first order are
brought to book, and that there is
enquiry made directly into the whole
affairs.

I would also request the hon. Minis-
ter to bring it to the notice of the
income-tax authorities. Those people
who have received the money in pri-
vote capacity

SHRI A. M. TARIQ (Jammu and
Kashmir): Give them to C.B.IL

SHRI  HARISH CHANDRA
MATHUR: Of course, C.BI. I defi-
nitely demand that the case must go
to the CB.L and I urgently request
the hon, Minister to take over the
distribution of cement immediately
from these people. They betrayed
the Government. They have betrayed
the people and they have betrayed
Parliament. These gentlemen in the
industry deserve to be treated with
care. And if you do not do it, you
will be accused of being partner in
their crime. I do hope that the hon.
Minister will take due note of it.

SHRI RAM NIWAS MIRDHA
(Rajasthan): Why do you speak
today?

SHRI HARISH CHANDRA
MATHUR: I will conclude in a
minute, We are speaking today

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Thank you.

SHRI HARISH CHANDRA

MATHUR: Just one minute and ] will
conclude. It is not a party issue at
all as was made clear, There may
be many people on this side on whom
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this amount may have been spent.
We are speaking, Mr, Vice-Chairman,
on the eve of the Independence Day
today. Let us remind ourselves of
our responsibilities to the people of
India. We must ensure clean adminis-
tration. Wherever the Opposition has
come into power, the first thing they
have said is “clean administration in
the State”. That is their slogan. How
this clean administration can be
brought about if such people are per-
mitted with impunity under the very
nose of the Government to indulge in
such scandalous state of affairs? I
hope the hon. Minister will treat this
matter in a fitting manner, which will
give the Congress Party its due pres-
tige, in the manner in which the Con-
gress Party has got to give an account
of itself in the eyes of the people.
It is not enough that the Home Minis-
ter and the Prime Minister are honest.
They have got to satisfy the people
that they will not tolerate any non-
sense and particularly the nonsense
and scandal which has been brought
to their notice on the floor of this
House.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There are nine
persons who have given notice to me
and so they will be called for putting
guestions. Would you like to answer
them or would you like to

SHRI BHUPESH GUPTA: The rule
is very clear. We have to speak after
the Minister speaks.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):

(SHRI
All right. The

Minister.
SHRI DAHYABHAI V, PATEL
(Gujarat): May I point out that I

had requested the Deputy Chairman
that this half-an-hour discussion is not
enough, that there are many people
who want to have their say and that
at least ten minutes’ time should be
allowed to each Member,

SHRI M. N, KAUL (Nominated):

There can be another debate.
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SHRI DAHYABHAI V. PATEL:
When? Next year? We are adjourn-
ing.

SHRI M. N, KAUL: Next session.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 FAKHRUDDIN ALI
AHMED): Sir, I would like, first of
all, to refer to the facts of this case
and then deal with the two important
matters which have been raised by
the hon. Member, Shri Mathur. Sir,
035 every one is aware, this cement
distribution was decontrolled with
effect from the 1st January, 1966. This
was handled before by the State Trad-
ing Corporation during the period of
coniiol. To enable a smooth change-
over from a long period of control and
to ensure that the prices did not shoot
up, the cement industry agreed to
maintain the same pattern of distribu-
tion and price as were enforced before
decontrol. For this purpose, the
cement industry set up a central
organisation, namely, Cement Alloca-
tion and Co-ordinating Organisation.
This organisation was registered as a
private limited company under the
Indian Companies Act and it ig not
a public undertaking. Now the reason
why this company was registered was
to undertake the same activity which
was done by the State Trading Cor-
poration when cement was under
control. And the House is aware that
in order to undertake that activity,
the State Trading Corporation used to
charge 25 paise per tonne for opera-
tion expenses. Now the same amount
of 25 paise per tonne was charged by
this organisation and from the account
of the CACO submitted for the year
1966, which I obtained from them only
after this question was received from
the hon Member, it appears that they
collected about Rs. 27,14,000 at the
rate of 25 paise per tonne. And then,
for the contingency expenses, salaries
and so on, they have spent
Rs, 27.05262. So there was a surplus
of only about Rs 12,000 so far as this
amount is concerned. But what the
hon. Member is referring to is a really

1047 RSD—8.
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serious matter and relates to another
aspect of the account. When cement
was decontrolled, an undertaking was
given by this organisation that 50 per
cent of the production will be made
available to Government and the sup-
ply to Government will be at Rs, 6
discount

CHANDRA
mentioned an

SHRI HARISH
MATHUR: You
increase of Rs. 13.

SHR] FAKHRUDDIN ALI AHMED:
No, this will be done at a discount of
s1x rupees to the Government. Now
what actually happened was that
during this year less cement was taken
by the Government than they were
required to give to the Government,
with the result that on account of this
saving of Rs. 6 rebate from their
account, it appears that they got an
amount of Rs. 49,48,702. Now this
amount ought to have gone for the
purpose of expansion and development
programmes of the various units.

HARISH CHANDRA
If not to the Government.

SHRI
MATHUR:

SHRI FAKHRUDDIN ALI AHIMED:
If not to the Government. But we
found that out of this amount, various
other expenditures have been shown.
An amount of Rs, 31,16,288 has been
shown as an amount placed with the
President for discretionary expendi-
ture nn furtherance of the company’s
objectives . . .

SHRI A. G. KULKARNI: Rs. 31
lakhs or Rs. 38 lakhs?

SHRI FAKHRUDDIN AL] AHMED:
Rs, 31.16,288.72.

SHRI A. G. KULKARNI: Mr.
Mathur mentioned Rs, 38 lakhs,

SHRI FAKHRUDDIN ALI AHMED:
I am reading from the statement of
account. This is from the report and
accounts for the year 1966. I would
like to inform the hon. Members that
as soon as I got this, 1 wrote a letter
to the CACO asking them to give me
the list of the persons and to explain
to me how this expenditure had been
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incurred, Till now I have no reply,
except that the case of the Chief
Minister of QOrissa was referred to
because a question was put about that
particularly, I asked them whether it
was a fact and they said “Yes, it was
so”. But before I gave a reply I
thought that it would not be proper
for me to give a reply to that question
until and unless I had asked the Chief
Minister of Orissa also. So I phoned
him up and asked him whether it was
a fact that this Rs. 1 lakh was given
to him because that was the question
put by Mr, Mathur. I do not know
about the sum of Rs. 2 lakhs . ..

SHRI HARISH CHANDRA
MATHUR: I wrote a letter a month
earlier.

SHR] FAKHRUDDIN AL] AHMED:
I asked him about it and he said he
would give me his reply the hext day
When I again phoned him up the next
day, he said, yes, he had received
it

SHRI N. PATRA (Orissa): That is
the Swatantra way of collecting.

SHRI LOKANATH MISRA: The
Congress way has been much worse,

SHRI FAKHRUDDIN ALI AHMED:
Sir, I am not such a fortunate person
as to possess the names of the diffe-
rent persons who have been given this
amount . . .

SHRI HARISH CHANDRA
MATHUR: You will get it.

SHR] FAKHRUDDIN ALI AHMED:
1 had again written a letter to them.
The only thing that I heard from them
was that half of this amount was spent
by the President for hiring of jeeps
and other expenses

SHRI HARISH CHANDRA
MATHUR: Hiring of jeeps!

SHRI A. G. KULKARNI: For what?
For shikar or wha4?

SHRI RAJNARAIN (Uttar Pradesh):
For Congresg Party candidates,
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SHR1 FAKHRUDDIN AL AHMED:
Now, 1 would ask the hom Member
not to pass any aefiection t:3F.all the -
facts are available and I wwould not
like to say whether it iz Congress.
Party Candidates ar other Party candi-
dates unless and antil the cmtire pic-
ture is before us. Excepting the gene--
ral picture, I have neot got t#a details..

SHRI M. N. K&UL: Was there any-

specific agreemamt regarding this
' expenditure?
SHRI HARESH OHANDRAL

MATHUR: No.

SHRI FAKHEIBDIN Al AHMAED:
No.

SHRI M. N. ®RAUL: Oy, it wassleft:
to the comparg™s discretwOn?

SHRI FAKIRUDDIN Al 7 AIMEDYy
So far as this,expenditige is coneernr
ed, whatever js the proft, that has o
be ploughed:back for the.purpose of
expansion, ~z I have esplained earljgrx.
Now, I have been gvien to uadersiand
that so fa, as the wunit, members of
this assocCigztion are sgencernad, acyord-
ing to thew various units, they were
entitled to this Rs, 49:1akhs, Thes said
‘We da mot want ig, You pleaw keep
this anmpsunt’. Oi1¢- of tiis they gave
Rs. 31 lakhs to. the. President for
expemfiture in words as have been
explaned herc. Now the question
ariges how this, amount which ought
to have been credited to these units,
hes been accounted for. As Members,
are aware, we are entitled to receive
their accousts only 42 days after their
general mgeting and 1 think yet about
a few days are left hefore which they
can file these accounts. I had a copy
sent tor me and we have passed an
order in the Company Law Depart-
ment—I happen to be the Minister of
two Departments, and I am answering
this as Minister in charge of the In-
dustrial Development Department but
as Minister in charge of the Company
Law Department we have already
passed an order—that this matter
should be thoroughly examined and
whatever questjons are called for have
to be taken wp buy they can enly %e
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examined after these accounts are
available,

As far as the other suggestions given
by my friend are concerned, we shall
certainly keep those observations in
view and whatever actions are called
for, the Government will take the
necessary action,

A R R N
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SHRI FAKHRUDDIN AL AHMED-
I have no names The onlv name I
had was this because this question was
forwarded, so I asked them whether
1t 15 a fact, because I have to give
the reply ‘yves’ or ‘no’ Then they said
that this amount was given to the
Chief Minister and I shall be grate-
ful to the hon Member if he will give
that list also

SHRI HARISH CHANDRA
MATHUR  Very camouflaged list I
thought you will be able to do some-
thing

SHRI FAKHRUDDIN ALI AHMED
I will do

SHRI HARISH CHANDRA
MATHUR It 15 a matter for the
police to investigate

SHRI FAKHRUDDIN ALI AHMED:
We shall do that

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN) That will help
him if vou will pass it on to him

SHRI FAKHRUDDIN ALT AHMED"*
T request him to pass the list on to
us

SHRI HARISH CHANDRA
MATHUR 1 will send two Iists

$+[{ 1 Hind1 Transhiteration
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SHRI FAKHRUDDIN ALI AHMED:
Therefore I submit that so far as these
facts are concerned, 1 have explained
the position

It 1s with regard to the discount
amount on account of which this
amount which was of the order of
Rs 49 lakhs was collected which ought
to have gone for the purpose of deve-
lopment and instead of this amount
being given to the various units, it
has been shown as a receipt on one
<ide and as expenditure of about
Rs 31 lakhs on the other side My
friend says 1t 1s Rs 38 lakhs We
shall certainly make an enquiry and
take whatever actions are called for
and certainly these are the actions
called for under the Company Law
and other Acts

SHRI HARISH CHANDRA
MATHUR The Minister himself
admits that this amount was meant
only for expansion They could not
have spent the amount anYwhere
otherwise according to the agreement
with the Government and the under-
taking given to the Government This
money has clearly been spent othet.
wise This 1s obvious even from their
confesston Is 1t not a prima facie
case to go against them? What 1s it
that he 1s going to enquire into? It
1s accepted It is a confession (Inter-

ruptions)
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) I think the

seriousness of the situation has been
realised by the Minister and affer the
definite understanding to spend this
amount on development, 1t has not
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been used for that purpose but for
other purposes which was not right
So he has given an assurance that he
will take all the necessary measures
10 see that those who have done this
wrong are properly dealt with Now
my difficulty 1s that Rule 60 says.

“The member who has given
notice may make a short statement
and the Minister concerned shall
reply shortly Any member who
has previously intimated to the
Chairman may be permitted to put
a question for the purpose of fur-
ther elucidating any matter of fact”

I have got 9 names here. Let me
exhaust these names Then those who
have not given the names are there
and two persons have written to me
and I will try to exercise my discre-
tion but let me exhaust according to
the Rules, the number of persons who
have given their names
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) I will mot ask
the Minister to reply Mr Patel

SHRI DAHYABHAI V PATEL., I
had requested the Deputy Chairman
to allow us a few minutes’ time to
speak as this 1s an important matter.
It rawses the fundamental issue of
making donations by companies We
heard a statement by an eminent
Congressman  processing so much
honesty and what not while we know
how the Congress has been runnmg
the elections all these years Has not
the Congress taken money from limit-
ed companies all this trme? Have
not the limited companies had to come
to the Ministers for every little thing?
Look at the debates

AN HON, MEMBER: No

SHRI DAHYABHAI V PATEL You
do not know anything—the man who
said ‘no’ Look at the discussions and
the report of the Select Committee
and the discussions in both the Houses
on the Company Law (Amendment)
Bill It 15 very recent All the Op-
position parties asked for a ban on
donations by the limited companies to
political parttes It was only the
Congiess Party with 1ts guilty consci-
ence and 1fs greed to collect more

+[ 1 English transliteration
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money for the elections that opposed
it. That exposes the myth of the
Congress honesty. Now the defeat of
the Congress has brought this virtue
to the surface of the Congress Just
as, according to 'wmythology, when
there was Samudramanthanam so
many things came out, so also the
defeat of the Congress has brought
out so many things Is 1t legitimate
for companies to give donations? My
friend Mr Mathur raised the point of
taking money and he said that this
money 1s given because of decentrol
The Congress and their friends had a
very nice time and thewr heydays
when cement was controlled and
cement could only be obtaimned even
by the agriculturists in the wvillages
on the recommendation of the Cong-
ressmen of the place Then :t was
not blackmarketing It was not col-
lecting money undér unfair means
The whole question has been very
wrongly put (Interyupt ons)
The 1issue 1s clearly whether the Gov-
ernment decontrolled cement on good
advice or not The Government has
decentrolled cement As the Minister
has said, he 15 going to look nto some
of these matters Well, we will have
to wait for a report from the Minis-
ter as to what he has got to say but
before we ask for a report, will the
Congressmen sitting in this House and
outside put their hands on their hearts
and say that for 15 years they have
not been taking money from the
industries® Why say this as if the
Congress has not taken any money
from these 1ndustrialists, from the
cement 1industry for the previous elec-
tions? I am sure and I Lknow
Mr Mathur had been supported by tne
Congress. Party He might have
spent only Rs 5000 I am prepared to
take him by his word When there
1s a gentleman who says that I take
that he 1s telling the truth and he has
spent only Rs 5000 But how much
did the Congress Party spend for his
election® Where did all that money
come from Did they not come fiom
these donations®
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SHRI DAHYABHAI V PATEL., I
have understood him thoroughly I
understand every congressman sitting
there When 1t suits them they be-
come honest straightway Let hmm
come forward and tell me, when the
Congress wanted money did not these
business men give the party these
donations” When I mentioned this
matter 1n this House the Congress
Government then had no reply That
1s the trouble with them It is the
fundamental approach of the Cong-
gress Party to this question The
Congress wants its rule to continue
petpetually It wants enormous dona-
tions for 1its elections When I asked
them to put a ban on it they did not
accept 1t I made it in my speech on
the Company Law Then I said, you
put a ban on donations by companies
10 political parties Lots of money
have come to the Congress Party and
if a proper imvestigation 1s made I
am sure 1t will be found that the
Congress has got a lion’s share of all
these donations It 1s only this time
that n spite of this lion’s share the
Congress has been defeated parti-
cularly 1 Rajasthan and that 13 why
they are worried about it They are
worrled only hecause of what happen-
ed 1n the last elections there

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) WMr Lokanath
Misra, please put your guestion seek-
g clarification

SHRI LOKANATH MISRA Yes,
Sir There has beer an attempt to
confuse the 1ssue here and so [ will
put that 11ght 1n one sentence and
then I will put my question The
hon Minster of Industrial Develop-
ment and Company Affairs has becen
gt1ll insisting that 1t was the Chief
Minister of Orissa who 1eceived
money I do not know whether he
has already confirmed 1t from the
Chief Minister or not But I can say
that 1t was not the Chief Minister who
received 1t, 1t may be the President of
the State Swantra Parly He can
decide 1if. It 1s a matter between him
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and the Chief Mimster—of Orissa to
be decided I Jo not want to enter
into that matter now

I have got a list here and I want
to know from the hon Minister whe-
ther Rs 3 lakhs were given mn the
name of the Maharashtra Congress
Party or not

SHRI A M TARIQ I don’t know

SHRT LOKANATH MISRA You
must know because you are so very
enthusiastic about the whole matter
And then I want a further clarifica-
tion from the hon Minister whether
an amount of Rs lakhg was shown 1n
the name of the Xerala Congress
Commttee? Is 1t a fact or not? I
would also like to know whether the
UP Congress Committee, Lucknow,
has recewved a sum of Rs 50,000 Is
1t a fact that the Congress Commit-
tee, Utkal received a sum of
Rs 50,0007 Is 1t also a fact that the
Tamil Nad Congress Commuittee,
Madras received a sum of Rs 75,0007

AN HON MEMBER Is that all?

SHRI LOKANATH MISRA® These
are some of the 1tems that I saw 1n a
brief glance There aire many other
detalls 1n this long list They all
come to Rs 31 lakhs This also m-
cludes some surreptitious payments
ke Messrs Beacons Pictorial who
printed posters for the Congress Com-
mittee receiving Rs 1,14 000

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN); Mr Misra, you
send that list to the hon Minister

SHRI LOKANATH MISRA:- He
should have his own list,

THE  VICE-CHAIRMAN (SHRI
AKBAR ALJ KHAN) He says he
1as no list

SHRI LOKANATH MISRA He can
zet 1t. I cannot supply him It 1s
1ot my business

THE VICE-CHAIRMAN (SHRI

\KBAR ALI KHAN): That will help
im 1f you want justice to be done

[ RAJYA SABHA ]

|

|

Dhiscussion 104

SHRI A G KULKARNI 1t s

publicity

=
SHRI LOKANATH MISRA Publ

We do not go i for publicity.
The entire people of India constitute

c1tv?

our publicity instrument They do
the publicity for us and their one
slogan 1s “Push out the Congress”

That 18 the slogan of the people of
India Now I do not want to waste
time on such irrelevant matters To
come back to the points, the question
1s whether there have hee1 thece sur-
reptitious payments or not, to the
tune of Rs 27 lakhs given to the
Congress out of the total amount
placed at the disposal of the Pres:-
dent of CACO There are so many
fictitious names shown here as having
taken the payments While they re-
main responsible for the payments,
the real beneficiaries are the gentle-
men with the Congress caps Let
them say if this 15 a fact or not

SHRI BHUPESH GUPTA- Mr Vice-
Chairman, between the Swatantra
friends and the Congress friends here
we have got an 1dea of how money 13
passing We all agree that the Cong-
ress 1s having the lon’s share, of
course Out of a sum of a crore and
odd lakhs of rupees the Congress has
received a crore and Rs 15 lakhs
have gone to the Swatantra Party.
Whatever that be, I should like to
have clarmfications on the following
points

Mr Vice-Chairman, in this House
when the matter came up most of us
objected to the decontrol of cement.
But then we were told that it was
necessary 1n order to make more
funds available to the cement indus-
t1y for investment We were told that
production would be considerably
raised as a result of this decontrol.
We were also told that after they had
given a price mcrease the cement
price would not be raised We were
told that on the whole the cement
mdustry would fall in line with the
policy of the Government for increas-
ed production and better distribution
through the normal agencies Now
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the Govermgeent increased the price
quite substantially before decontrol
came. And 3ou know that fifty per
cept of the eement production is re-
served for the Government and so it
burs that cement and through the
public excheguwer it pays the addi-
tiow,] price straightway. Mr. Vice-
«Chadreman, how us it when we have in
this grountry certain boards to Jook
after .these thing., the cement indus-
try hps violated every single pledge
that it gave to the Government and
through the Govemnment tg Parlia-
ment? “We would &ke to know -whe-
ther we ‘have any semedy with re-
gard to such open breach of faith by
the cement kings, the cement indms-
trialists,
Secondly,

I should ke to know

whether theze has been a proper in- )
vestigation imio the manner in which

the funds which accumulated in the
industry had been handled by the
¢ement industrislists here,

Thirdly, I would like to know whe-
ther there has been a thorough in-
vestigation into the political donations
that were made. It is no use speaking
only of one Chief Minister. Every-
body knows that the cement industria-
lists have been paying the Congress
more than to anybody else in the
country. The fact, the Congress
bosses cannot be separated from the
cement bosses. In Uttar Pradesh, for
example, I want to know whether
there has been a proper investigation
into the collections made in order to
present a purse of Rs. 65 lakhs or so
to Mr, C. B. Gupta and how much of
that money came from the cement
industry. Mr. Vice-Chairman, these
are important questions because
cement is a major industry and ini-
tially it was thought that the future
development of this industry would

be in the public sector. Then sudden- :

ly you remember several years ago
we got a list of a number of licences
being issued to the Birlas or to Birla
benamis and so on. In fact, this in-
dustry has really taken possession of
this Ministry. The Ministry is deli-
berately helpless because of this. I
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put it to the House and to the Minis-
ter through you, Sir, that some people,
high-ups, are very closely linked up
with the cement kings who make
regular payments to them and it is
with their help that they are making
nonsense of all the regulations and
restrictions that they have now or
they had before. Therefore, I would
like to know the real position. I want
to know whether there has been «
thorough enquiry.

Finally, Mr. Vice-Chairman, here is
a case for a thorough probe by the
Central Bureau of Investigation into
the entire conduct of the cement in-
dustry after decontrol, The terms of
reference should be very very wide
and the whole thing should be gone
into in all its aspects, I can tell you
that in other country this is done.
But here it is not done at all. Why
has not this industry been nationalis-
ed? Why has not the management
beenn taken over under the Industries
(Development and Regulation) Act?
That we would like to know. Is it
because *he Somanis and others who
are in the cement industry are very
pally with the Congress and pay them
even now. This is the position, Mr.
Vice-Chairman. It is a great scandal.
You have Dbeen good and Wwe are
having this discussion and Mr. Mathur
is a good man and he has given an

example. But how did he miss Mr.
Sukhadia? )
SHRI HARISH CHANDRA

MATHUR: No mame was mentioned.

SHDI BHUPESH GUPTA: That is

all right. But why this discrimina-
tion? ‘ :
SHRI HARISH CHANDRA

MATHUR: No discrimination.

SHRI LOKANATH MISRA: Mr.
Sukhadia lives on black money all
the time.

SHRI BHUPESH GUPTA: But Mr.
Vice-Chairman, cement was decon-
trolled by the Congress Party and it
is the Congress Government which
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behind the stage had some kind of a
deal and took certain assurances and
then came and told Parliament that
they had done that thing. And it
was done 1n face of terrible opposi-
tion from our side Now, after all
that had been done by the cement
thieves—cement thugs they should be
called—why 18 not the Government
holding a through probe under the
proper law Certainly, the Commis-
sion of Inquiries Act could be utilised
in order to find out the facts and
pending that some of the cement
industry units should be certainly
taken over by the Government; if not
natwnalised straightway, at least the
management should be taken over by
the Government I would like to
know whether the entire cement poli-
¢y of the Government would be re-
considered again in the light of the
very bitter and shogking experience
at the hands of those cement thieves
and cement thugs who gre the pat-
rons, above all, of the Congress Party.

SHRI M P BHARGAVA-:- (Uttar
Pradesh): 1 would also like to re-
quest the hon. Minister to cider a
thorough probe into this whole affair
and T would also like to know from
him  whether he is consiudering
amending section 293 of the Compa-
nies Act regarding contributions to
political parties.

SHRI CHANDRA SHEKHAR
(Uttar Pradesh): Mr. Vice-Chair-
man, may I know from the Thon.
Minister what steps are being taken
to seize the papers of CACO because
unless and until all these papers are
seized it 15 not possible 10 detect any-
thing?What Mr Mathur nas said is a
very serious matter My fiiend, Mr.
Bhupesh Gupta, just now said that he
gave a party or a political slant
There was no political slant. Politi-
cal slant is being given by certain
hon Members on the other side be-
cause the names here are of Mr. R. N
Singh Deo. Mr. Balrai Madhok and
Mr Want  Deshmukh of the Jana
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Sangh and Swatantra Parties while
no leader of the Congress Party is
mentioned 1n the list.

SHRI DAHYABHAI V. PATEL:
They take only back money?

SHRI CHANDRA SHEKHAR: 1
never 1nterrupted the hon. Member
and he should not also interrupt me.

‘THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN). Yes, no mnter-
iuptions please,

SHRI HARISH CHANDRA
MATHUR But what difference does
1t make?

SHRI CHANDRA SHEKHAR:
Whenever, the question comeg up of
curbing monopolies, whenever the
question comes up of taking drastic
action agamnst these criminals of our
social life, may I ask the hon. Mr.
Dahyabhai Patel whether he has for-
gotten the day when I rawised the
question of the Hazari Report and it
was he who said that 1t was not a
matter of urgent public importance?
1 know there may be some Cougress-
men who are perhaps being {fad by
these tycoons of the econonu- life of
our country but shamelessly the
Swatantra Party and the Jana Sangh
opposed the Resolution and sponsored
their cause in the House. Birla, the
greatest criminal among the mono-
polists, did not find any support but
from Mr. Dahyabhai Patel and mem-
bers of the Jana Sangh Party; These
are the people who claim themselves
to be champions of honesty integrity
and everything else 1 say these
capitalist interests, these monopoly
interests know very weil whom to
choose to sponsor their ciuse and
that is why they have chosen these
people I agree with Mr  Bhupeshk
Gupta that when the cement decon-
trol auestion came before this House
we  warned the Government again
and again that they <should not wet
entangled in these capitalists’ hands
but at that time thev were taken in
bv these Somanis Jains and Birlas
and thev theucht that they would kesn
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their word. Mr Vice-Chairman, 1t 1s
not immportant whether they gave a
few lakhs to the Swatantra Party or
the Jana Sangh or the Congress Party
The question i1s that certain people 1n
the country-especially this CACO 1s
headed by a Swatantra Party man if
I know it correctly—want to manipu-
late the whole of our politics in a
particular direction and a camp 1s be-
ing establisheq by the feudal reactio-
nary capitalists 1n order to subvert
the whole country What has hap-
pened in CACO? What happened at
the time of the Hazari Report discus-
sion?” What happened at time when
the question of Obero: Intercontinental
came up? These are all parts of the
same thing These reactionaries are
out to see that the socialist advance
of this country is retarded I hope
therefore that the hon Mister for
Industrial Development will take all
measures under the Companies Act
that these tycoons do not go on un-
mterrupted I know the Ministers—
and the hon Minister particularly—
very honestly feel that something
should be done but what has been
done 1n respect of Birlas in spite of
my memorandum for the last three
months? They are manipulating the
papers What can be done against
this CACO if the Government takes
two months to investigate and seize
their papers?

SHRI HARISH CHANDRA
MATHUR Not for investigation but
for getting the hist

SHRI CHANDRA SHEKHAR So
I would request the hon Fakhruddin
Sahib that 1f he wants to do something
he should take mmmediate action It
is not only the intention, 1t 1s not only
tthe direction but 1t 1s the speed which
is required If you are not going 1o
take speedy measures nothing 1s going
to happen Therefore I would request
the hon Mnmster to take rmmediate
action in order to see that all the
papers are seized so that they are not
allowed to manipulate the papers

SHRI A G KULKARNI Sir, ..
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(SHRI
Just a ques-

THE VICE-CHAIRMAN
AKBAR ALI KHAN)-
tion

SHRI A, G KULKARNI You have
allowed everybody ten minutes Why
do you say this to me alone? I am a
poor man

Firstly I want to oppose the state-
ment made by Mr Lokanath Misra
Whether the Maharashtra Pradesh
Congress Committee’s name 1s there
or not, I do not know Whatever it
1s 1t must be enquired into But
leaving that aside I fully suppoit Mr.
Mathur’s contention that no political
party should be supported by any
capitalist orgamisation because that
will be a mockery of democracy I
therefore support him that whether
1t 15 Congress o Swa*antra or Jana
Sangh or Communist, money should
not be given We know from Bank
of China money has been received by
them So T oppose this kind of thing

You know, Sir, I am a man who
has always done some constructive
thinkimg about the development of
industry in the country I know the
difficulties of the cement industry
They wanted about Rs 200 crores
for development and one would have
that that the money given by tihe
Government that the concessions
shown by the Government would
have been genuinely utilised for the

difficulties of the cement industry
of applymng 1t for politics 1 there-
fore demand that the hon Minister

for Industrial Development should
here and now instruct the CBI to
enquire 1n to this, otherwise the books
will go away and he will not find
even a plece of paper from which he
could get any evidence So I request
that the case of CACO should be im-
mediately handed over to the CBI
for enquiry

For the information of the hon.
Minister 1 may say that in the villages
and m the urban areas cement 1S
sold between Rs 15 to Rs 20 by the
hirelings of the CACO people Their
relatives, their benam: agents are the
people who are distributing r~ement
[ would therefore sav leave aside
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everything else but please take over
the distribution of cement through the
8.T.C.; otherwise you will not find
any cement in the coming months.
30 immediately a probe must be
nade into the affairs of CACO and the
distribution of cement must be taken
over from the CACO and entrusted
to S.T.C. because the avowed aim of
the aim of the country is to have
social distribution,

SHRI RAM NIWAS MIRDHA: The
matter that has been brought before
the House by the hon. Shri Mathur
is of the highest importance and we
are very greatefu] to him for unearth-
ing, what can be called in an under-
statement, a scandal of the highest
order. I would not repeat the argu-
ments that have been advanced by
our friends here but I would make
gome suggestions to start with.

Our experience with decontrol has
been most disastrous and I would urge
upon the Government to cancel it
forthwith. The decontrol ag it has
been functioning up till now is not
helping the economy and it has not
brought about the results that were
expected of it. Therefore it needs to
pe cancelled forthwith and the pre-
vious arrangements should be revert-
ed to as early as possible. Otherwise
after a year or so when we meet
again here we would be in the same
position and we will be repeating the
same story of breach of faith on the
part of the cement industry amnd the
breach of the assurances that they
gave at the time of decontrol.

6 P.M,

Then, another thing the Minister
taid was that work was formerly be-
ng done by STC and this organisa-
‘jon ‘was formed merely for the pur-
»ose, of doing the work which STC
vas doing previously, which means
\Nocation of cement to various areas
it the country. Even STC were
harging a certain sum of money per
yag. Since they failed to impose
e-control, other mischief has come
nto this. If the reimposition of cont-
ol is going to take some time, I would
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arge upor the Minister to take over
the work of co-ordination and distri-
bution from this CACO and give it
back to STC. That was the only pure
pose for which CACO was formed,
We and the Industry Department
were satisfied with the way in whicl

STC was funchinning. They had n

dishonest accounts . There were re

presentative of Industry on that

Even in regard to iron and steel, th:

decontrol of iron and steel has no

brought forth any harm like CACO

The Joint Plant Committee has go

industry representatives. They si

together and see how distribution a

the fixed price is being made. So

this is the thing which should forth

with be done. The STC should b

given right away the power to dis

tribute and co-ordinate the distribu

tion of cement as heretofore. Til

that time, our Minister really goe:

back on this policy of decontrol,

Then, Sir, many irregularities i1
respect of company law and income
tax have been brought before the
House., 1 would suggest that enougt
evidence 1s there to immediately
register a case under the companjy
law and IPC. You should proceec
with investigations forthwith and seize
whatever documents exist. After thal
I would not rest content with merely
a criminal investigation. I would
suggest that a Committee of Members
of Parliament should be appointed to
go into it thoroughly and probe
into the modus operandi in the pri-
vate sector, When decontrol of such
things is brought about, they have a
subtle and most insidious way of
working, which has to be brought out.
The CIB would merely say that there
are innumerable breaches of law. For

example, it was mentioned by an
hon, friend that giving...
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Do not go into
that.

SHRI RAM NIWAS MIRDHA: 1
would just point out a thing which
was mentioned i.e. political Parties
can be given money. Under the com-
pany law it could be done, but then
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there are serious restrictions, Theie is
a peicentage which they can give as
tne maximum amount., All these
taings nave to be probed into. Iiele
we have a list of completely bogus or
oenam: names, If the money was paid
py chegues 1n many cases the papers
have o be seized and rmmediately a
Comrmittee ot Members of Parliament
saould be appointed to go into this
whole transaction and see what laws
have been infringed and to what ex-
tent Income-tax authorities should
also be informed as to where this
money came from and whether 1t 1s
liable to taxation or not. The whole
transaciion should be discussed. I
would not go into the political aspects
which are also very serious because
1t seems that there 1s an impression
in the country that the private sector
and the rich tycoons in our country
can go and buy anyone in this coun-
try, they have approach to the highest
places where the sources of political
power reside. We must put some curbs
on thai. The whole thing saould be
taken most seriously. Also, the Minis-
te. shoulg give an assurance right
now that he will do all that 1s possible
under the company law, under the
income-tax law, etc. so that these
things can he stopped and most serious
action can be mitiated

SHRI BANKA BEHARY DAS
(Orissa) Mr, Vice-Chairman, I do not
generally like that dirty linen should
be washed in public like this, but I
am happy that sometimes to i1mprove
the political atmosphere of the coun-
try such dirty linen has to be washed
and it has been washed. I remember
the day

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Put a question.

SHRI BANKA BEHARY DAS: I
remember the day when I was in the
Visitors’ Gallery in Lok Sabha when
our late Commerce  Minister, Mr.
Lal Bahadur Shastri, was piloting the
Companies (Amendment) Bill, to le-
galise the corrupt practice of contri-
bution to political parties by compa-
nies. At that time, all the political
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pdiues, those who were represented
w Lok Sabha, mcluding Mr, Masany,
of the Swatantra Party, stoutly  re-
sisted that amendment, but the entire
Congress Farty gave full support to
Mr. Lal Bahadur Shastri to gee that
the amendment was incorporated 1n
the Companes Act, Ag long as money
was flowing to one quarter, not a
single voice was raised against this
practice. I am happy, but when 1t had
started flowing 1into other directions,
a discussion, with a certain amount of
realismn, has come about in this coun-
iry. I wart to tell the Minister that
1t 18 nol enough to enquire into this
shady deal here, Everybody kunows
this shady dea] was continuing for the
last so many years 1n this country and
that great Report of the Monopolies
Enquiry Commission has described all
those shady deals in three or four
pages They have said that these big
Indian capitalists now are not only
corrupting the pohtical life of this
country, but they have corrupted the
entire bureaucracy and that 1s one of
the main reasons why these mono-
polies should go 1n this country. After
that big Report which was submitted
two years back, there 1g still 1o sense
of realism i1n the Congress Party to
bring forward an amendment to the
comapny law. Even now they say
that money has started flowing, that
1t is now creating Chief Ministers and
Prirne Ministers also Mr Mathur was
not 1ight when he said that this was
creating Chief Ministers It is not only
creating Chief Minjsters It is creat-
ing Chief Ministers and Prime Minis-
ters in this country, I know also ins-
tances—I do not want to give their
name here—where there is a particu-
lar coneern in which Government has
Invested 49 per cent of the share
capital The Government gave suffi-
cient loans also. Tt was running at a
loss and only this year it has gone
into liquidation Tt has also contribut-
ed one lakh of rupees, though there
were two Directors from the official
side, and that one lakh of rupees was
given to the AICC President. Yor

what purpose? Not for any political
purpose
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AN HON. MEMBER: Who was the
President then ?

SHRI BANKA BEHARY DAS: 1
wil] not say it, because I do not want
10 enter into that controversy. Those
things are in the Government record
itself, It is also there in the record of
the lndustry Department of the Gov-
ernrment of Orissa. For what purpose?
That money was given not in fur-
therance of any industry, not even for
political purpose of the political party.
It was given for research in  small-
seale industries in a cell of the AICC
office. 1 do not know whether there is
any cell in the AICC office to carry on
research in small-scale industries.

Here I come to the main question.
You know that this cerrupt money
that has been given is not the money
of these people, It is the money of the
real tax-payer. It is the money of the
consunter who has paid a higher price
for his cement. It has gone to corrupt
sources, it may be political parties or
individuals or whatever it is. A
thorough probe only is not sufficient.
The problem has been diagnosed in
the M mopolies Enquiry Commission’s
Repori. Only these people should
have the courage to immediately
amend the Companies Act, so that a
single paisa cannot be contributed
either to any political party or for a
purpose which is not bona fide. I know
sometimes in the name of miscellane-
ous expenditure, in the name of
labour welfare also they have contri-
buted to political parties. So, the only
question now mooted is of having a
thorough probe. I also want a thorough
probe into all these shady deals. They
should go into the companies’ affairs
and the main causes should be remov-
ed. The main causes can be removed
only by amending the company law.

May I know from the Minister now.
after this discusion, whether he is
prepared to amend the company law
during this Session, and if not, in the
coming Session, so that any contribu-
tion to any political party will be
.completely banned? The provision
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should be so comprehensive that any
contribution to individuals or institu-
tions, which is not of a bonu fide
nature should also be banned. Then
only the problem can be solved. Only
the Congress Party have the oppor-
tunity of bringing forward such a
measure because they are in power at
the Centre and being in charge of
company law are tney going to amend
1t? 1f they do not amend it and carry
on this witch-hunting, whenever it
suits them, they come out with an
open statement whenever it does not
suit them they keep quiet., By this the
purpose will not be served. I hope
the Minister of Industry will come
forward with a statement that he is
going to amend the company law to
this effect forthwith.

MR. VICE-CHAIRMAN: (SHRI
AKBAR ALI KHAN): According to
the list I have called all the names.
But I have pot three more names.
According to rule I can refuse them,
but I will exercise my discretion pre
vided they help me and just put ques
tions. Two minutes each.

oft TR AIH ¥ Aga o
TEE F A1g & 77 WA =rzar g
Taa fodt ¥ zuF a9t g AT H )
& &1 a1y iy A1 3% fag garen
& & G Fifw 20 faer gnwr
TF R 95 €1 a9 frar fy o, ga
agrg ¥ fegr & A, I ag A5
fourar f& ST ol &1 qre
FqifE F oF wravzr ey § A\ §
IRIEfF T AT A P a RS
a {1 fa=rdr ra, A1 78 F1 9T 9= F
&Y, SuFT faeqy, 1T sEEIT 7 7%
9T | W9 IF GET T T7 Arqy §
ST FS W @UAT @ 7 IR @v7
qEY & W ag S SrAAr 9ved §ofn
FaT ag wer & fa A faew o .6 09
frrst Y & qre 2, 9 Faee myadon fory
T WG F I F AR fyg ez §
TS TUT-IYT A9 AT AT § 447 7+
7Y & qry AfY & 7
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6,000°00
J1HATE gHEIT A ;T essrs. Kumar & Co. g
H;T :’: (’Fﬁ el Cik ) | Messrs. Atma Ram Rattan Lal 6,000 00
AR Mssrs. Rashen 1al Gupta &
Co. . . . . 6,000°00

Y TIARIEW IS, J9 719
agt 45 & 1 g% 1 gay wwar §
zq gt F w1y avEC g9 oy & fE &
*g A2 wwar | gAra wfawe 2 fw
geafoe a ramae g, frFrE &
TR, HTER AW——s3f-qra qam
SIE i -

Rs.

Messrs. Beacon Pictorial | 1,1.4,875 00
Messrs. Gay Knight 20,625 00
Messrs. Mass Communication

and Marketing Private Ltd.  1,30,124°80
Messrs. Inter Publicity Put.

Lad. . . 1,255,000 00
Messrs, Kllburn & Company

Led. . . 12,431'25
Messrs. Prmtart 20,000 00
Messrs, Mass Communications

and Markeung Pvt. Ltd. ., 39,875 20
Gay Knight . 12,500 00
Messrs. Inter Publicitv Pt

L. . . . 18,737 50 }

FT IF JIW HT AU GAT Fi74 F7 T8
T e omr

Messrs, Electronics Pyvt. Lid. . 30,000 ‘00
Messrs. 8.J. Bhanaar 1,63,000 00
Messrs Pharat Stores 6,000 06
Messrs Chemanlal Joon &

Sons 6,000 00
Messrs, Rarran Prakash Mittal 6,CC0O 00
Messrs. Bryesh  Kumar

Dhanendra Kumar Jamn Co. 6,000+ 00
Messrs. Delhy Cement Trad-

mg Corporation 7,0C0 00
Messrs. J. Gupta & Co. 6,000 00
Messrs. Ramlal Grover & Sons 6,000 00
South Delhi Building Ma-

terial . 6,000 00
Messrs. Mohanlal and Co 6,000 00
Messrs. Oberor and Co. 6,000 00
Messrs. N, M. Ramesh and Co. 6,000 00
Messrs. Jat Narain Rass Behan

& Co. . . . 6,000 00
Messrs. Paras Ram Vas Dev 6,000 80
Pals Agencies 6,000- 00

Messrs. Gupta ard Co. 6,000 00

ag a9 AITHFT AT & 4,07,000 1

Hazarilzl Sharma 5,000°00
K.D Sou: 7,000° 00
Col. H.R. Pasricha 45000° 00

d.‘d & é)u"'ri"é! J?‘t‘

- vsé-‘ O aattaxel 3 JS,L?, 723‘ b
Tt go gao Afcw @ 4 feeety
raga et Fmoa € 1]

s} T K 1A ¢ § A 92 AT g,

12 JuTHT ATgd ATART 2 A
Rs.

The Advertising Asso-

ciates ©5,000 02
The Navchetan Press

Pvt. Ltd, 5,000 00
The Radha Press 2,200 00
The Rashtra Hit 5,000 00
Mr. Balra; Maghok 5,0€0 CO
Mrs. Savitr: Nigam 3,000 00
{12 Adva nsing Asso-

ciates of India 8,000 ©O
Bhartiva Jan Sangh . 12,000 00
Jeeps 12,000° 00
S.G. Supply Agency 10,000 00
Vegetarian Irdia 10,6CC CO
National Printcratts 25.CCO'CO
Purshottm Agents 10 000 CO
Chiman Ram Sew-

bhagwan . 10,000° 00
Deen Dayal Bhagwats

Prasad . 15,000°00
A. L. Jindal 5,000 0O
o &

it~ gl - 2] o2
?

Hsltgon o fos . agalad ]
A ARAATTEN C FEIIT KIS AR
F0

Messrs. Radha Press
Satiya Narain Bajoria

3 H9 gAT 2,93,200 |

10,000 00
5,000° 04

I JHindi transliteration
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ITEATISA (A TFAT AN @ 7).
TITAAASA, Tga< g1ar AT F faaee
Fafawee arge 77 2 3% )

= AT W@

Shri S.V. Hanumantha Rao

5,000 00
Shr1 H.K. Mahtab 10,000 00
Shr1 R Knishnamoorth 10,000 0O
Dalmia Chartable Trust 2,500 oC

F5T GIRG B AEL T T

TR E N I £ R B

o 1RT T4
Earnest monen tor 99 jeeps 6,30,000 00
Nana Deshmukh 1,25,000 00
e e T Bl -] e

? u.cﬁ

Hfrgonwo af & agata?]

SR T 1.0 OF qAdT 7 WY

AT FWHE ¥ |
Jagdish Prasa¢ Mattur 1,25,6CC CO
Congress Party n
Maharashtra 2,00,0C0
1,00,000
3,00 GCO 00
Payment made through
Mr. Scpeny . 15,000 CO
Electromcs Pvt Ltd 25,000 00
Gestetner Duplicators Pvt Ltd 10 coo oo
Shr1 Monlchand Deshlehra 65,000 CO
A. Rajasthan Party 50,000 00
Shrt M K. Shastn 10,,CO CO
Kangra District Congiess Co
mmit ee 15 cco co
Satara District Coneiess { 1
mittee 10 000 00
Shri Deshlehra 90,0C0 L0

T AT FT A EUT 14 70,000 1

7 Irfa ATERE FIqHT (9T )
fafaezs o 2——

Tamil Nad Congress Comm-
ttee, Madras

75 000 1O
Bombav Prade.h Congress Co

mmittee 26,0 (0
Kerala Prade<hh Congress Ccm

miitee, Trivandrum 1 00,05 L)

+[ 1 English fransliteration
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Mysore Pradesh Congress Cem-
mmiitee, Bangalore 25.000 O
a9 fAdr & gAT 1,50,000 |
Delhi Pradesh Congress Com-
mittee . . ) 1,001 00
Lucknow City Congress Flec-
tion fund . . . 10,000 0O

¥ zrafaar e fafade w7 mx
g -
Tiruchy Congress Ccrrmrittee
Tiruchy

Bhartiya Jan Sangh, Dells

10,000 00
1,€CO CO
UF &) TET AT @ ggFg wfase
ardl ¥ 1 TE A W wmET ¥ wgwWoa
7Y ¥ LT drove fafads #71 2—
Bombay Pradesh Congress Co-

mmuittee | . 25,000 00
Kerla Pradesh Congress Com-

mittee, Trivandrum 1,00,0C0 ©O
Uttar Pradesh Congress Ccm-

mittee, Lucknow 50,000 00
Utkal Pradesh Congress Com-

muttee, Bhubaneswar , 50,000 ©O
Swatantra Party, Orisca Unut,

Bhubaneswar . ) 10,000 0O
Prajatantra Prachar Samiti (for

Jana Congress, Bhubanes-

war) . . 10,000 00
Swatantra Party, Orissa Unit | 25,0C0 00

39 ST W 2,70,000 | IHH
ale WY 7 YN A GAT FIGHT
fafads

U P Congress ElectionsFund, 8,5C0 ©0
I eader, Congress Legislature
Partv UP, 8,500 ©a

F da1 faar 17,000 | T9F T
A ferzadl nre Sfwwa 3eaAy
fafaZe——

Cuy Congress Committee
Meerut .

Distt Congress Commuittee,
Narnital

City Congress
Mirzapur

§,000 OC

5,000 00

Commuitree,
5.000 0C

FT 15,000
(Tvme bell rings)

Y AT AATH QTG | A YD (I

ug FT Wl g % 9w 91 437 &
graTfAg AT ¥ 419 F1 FT 31 AEY
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nzge +Q 5 v wde Tt sgR
Hrafaer aréf st -7 g7 saTEn
7gl #rf A §o W grE—Ad 9t
F 919 FIE J=A BT A0 2, g9 T fAaow
g7 7@ § fF g SR o § T g7
w97 fewe §9-39 77 FeEET g7,
ST 7E SzTrar 3A%7 frwr q@ faem,
fergizg &7 faar & | oF 1% ®T
YIRS F77 2 AT AL JIF AM3A 2
& safes maadz a9 | a7 TigAfEe
g | 9 g% FAgIfAET F 99 § &0
F1 A1 G AT A AL F;
‘e LT FY, ACHET qAT F7, IEY
FUgafaat & AT &7 fZ51ad F7 qray
a9 TF FT 4g GIR1T q9777 Z 5 39
W ¥ §IaT SHad °r grnr, gfrw
SRl

Tatay wrsr & qmAT wrear g
FIT 3 GCEHTL &1 38 qTF 7 JIAH7ET
TE 8 fo T F 9% 97 e & wreE-
FITF F GYFTT 4T T97q STa7 FF die
T (@ qZ047 AT | A, FIF F
SE AR IR A C i T e i 1)
faqr mr gr, F973 F AF 97 w7
AT AT W FF FAFT AT FAT F (-
arfa®t 7 a7 faar | ag faes o o
@ 2 fw foa-fea afasi & fpe B
1 frar-feaar dar faar 2, sifs
I ATT AT J1EH AT T a1 &y 2 F
fF aF-uF 99 v g9ra gwre, &1 arm
a1 FF AT To AT 2, Fq {7 FTAHIN
ar gaEEr g g @ A F quw
oEifggas e, §raE & JAE gEl-
fade 4mr 33 1 FAT T WY FIFW
g TS 9T AE wT @ 2 fE ogawr
fedgars frar w3, fedgamss =
AGAT AWATATLS, ANAATSANT & ®T §
¥ FT @ g, A7 Nfafewar arEf #71
g G497 39T 9497 fRar 717 | wTAAYT,
JALT TR T TF ATRET RF20 8 % H |

¥ s e S F 7 w2 72 E, 9@
I T A I AT FTFATT ZE
& A1 H(HT BFT 2 | 57 TF § AT
3w 7 fgam @97 ¥ o7 IO /A
aar 3317 BF gAY a9 T 9T
qq L, ALHIT ¥ I 7 gaT T&T @&l
o1, ot FEqTiAes ST qer qar o, fF ot
ATHIL FT@ET § A% 477 Mz &
T F1 FYT T &, 9g a1 9FR 99
STAGT &Y & | IS qF gLHIT qg) aar
qré fir forqet @8 dar g2 Ax feadt
gz fafr #wX SAFT Cred fgEg
a7 2 ) fyadr fawr, F1@ <EET
fgama 21

ar & &gar @rgar § 5 o A
AT FAT9 BT T T ATH ZRIL AT &
qeT ¥ | AW KT AP g9 a7 fanrd
TH 97 AR F @12 | AT §LEHR
g% AT § AR J @-TT FIA AT
TISHET 9T TET & T AE1 | ZWIT gATT
&, AYT AVHTL AR HATA 97 17 F4AT,
us garg faaf agas 7 2 fza1 3, &
I9H gHTHT FT @ g AT § yHSHT
7z F7 21§ 5 A qART T9 G
¥ af=gareay o favara ag0 73 w91 3,
FAHTE & g FgAT ATRATE PR A 0 91
afga g, 913 9€ 87 qf¥4q g1 WY 43
favr wifaa g e ag w17 oF 738
gy 7 wrg 707 % feA7 afag 2
faas Sig-gg T, 919, "% e F
19 THr faedt ¥ g w7 fomaEr =A<
Z9T%, At gAIT w77 "WeHAT fEwmar
AT 3, ®FT 7 IFF 1 3A4T qAT W
AT | A AT AT ACT TURET & qG
STAFHT TS §7 FTAT7 HT q@09
AFAF F AN TI TURRT F AT
39 qUEf F AW &1 sa1a7 FI7 femamar
srar & wfEedr &, @ @t 5 ozF
STUFHET &7 "grer ¥ e Z | gAlRT
# wgar fx oF #90 q3 (598 agi
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fray afas § a5 2 fas& feeft ©
T F 3 R OF€E T AT g
HIT AT F 7TY ATF THo Fro T H,
Faq AR FAANTAT FOF AL
AEATHIXA TN CHSATAIENR . .

ITENTERH (5 RS T A )
qF T 4T AT |

st qeEEw . . . 98 #1TOg,
A WA SrgeEy fawer 2, S|
TERT F AE wEdy fawm
IH 9T | AA TR AL T TAT & At
9 wrgEr e & faw @ Ay e
ATET T 2 IqET F1 we fagar
AT 1 98 WE gar 7 gRAT W
fazar ofx mffagar S7 &1 999
q gar grar, fagar &1 fewae i ga1a
ST qq7 72 F At mf A S w7
fewaz fagan aar @@ § #Ix 7§ F4r
SEAET F1 §% fawar 21 & 5 T
A% a3 & 1

q1 T JUIA ATET 9T §9 49T F
HIEAT Y, FTAFTC TIEAT FY TF KUY
dazrr aifge 9 afsarea & afsqt #
famradt 3, "@igay i o a2 i)
At #1 fAEr &3 fagrn, @
HIT afgg, T T ¥ foe w2 3 79
AW & @ TE I, TAF( ITMA ATHIT
YT FIAY |

SHRI KRISHAN KANT (Haryana):
May I know from the hon., Minister
whether, while enquiring about what
Mr. Mathur hag said, he will also
enquire whether the appointments of
dealers and stockists for cement were
also made on political preferences and
most of them were given to those who
are siding with the Swantantra Party?

Secondly, in the light of all this,
will the Giovernment think of chang-
ing the whole scheme of decontrol of
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cement and also decontrol of other

commodities which is coming up daily?

Thirdly, as ‘many Members have

suggested, will they consider changing
the Company Law that

contribution
to political parties shall not be made?

In this connection, I would say that
there seems to be a big conspiracy of
the bureaucrats, the civil servants and
the monopoly holders. And this is a
very clear from the fact that the Ex-
Auditor-General, Mr. A, K. Rey, who
had resigned
Morrison after agitation in both the

from Messrs. Turner
Houses, still continue to represent as
director on Messrs. Aleock Ashdown
who are the producers of cement ma-
chinery as a nominee of Messrs, Tur-

ner Morrison. If thig is so, will Gov-

ernment take any action in this res-
pect and see that the Ex-Auditor-
General about whom so many things
have been said is removeg from that
organisation?
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e uo umo afew : fEER
IEE FAEA, T TF AN, qgemi
F1 T g ¥ mfaw & wed w9
qIE FR S HSRET T AT G
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S THATAW © FT FGT!

st go uRo arfew : A Fw fF
qF g A, q@IAl w1 ST gl
T mfrm § 9@ ER aw FK
ST HSET F ATEAT &

auAreny (o wewaT = @A)
gg @ = AT or, FE wHiEy )

st go uHo af® : AW AT L Fr
fred & @ ¥ 99 ¥ qifaae
F A9 @'ﬂT%, gH g9 qﬂﬁm
g afiv Fa1q 3] R § Afew 1A
A F TS HT T AR GH
g 7 sefied feasa mn g fe

T ¥ WE T ag e 06
7% 9398 JIAET SO AT SRET
ST 3 4EF F AT F1 AL FHAR
N UE T & AT @ E SR
F YT TE | IR FT TE
SR A Il ) I B
[AACAT  q{E A, AT AET A
g fagi aa ¥ w@r AR 9 o
Wl @i w3 f 3o afe
A IET  IT AT A Y
g A wfeax W WO & o
ARG W agramar g 1 ¥ F freq
9 TEE T A AR FIH T T
qeg W7 AT IEET U F @ A9
A UF FAMES B FHA  THET AH
73 g% W T W AT NI AEE,
g fasar &, AiiET g1, i s S
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a7 HIATAT T I AT FHEE SO
frgia g & &% 99 faar &, o
fr AR @9 @ ¥ WA g1 g
W 5 g ARl & wfes
§ A S e R g A g
R § AR TE B A &
a9 ARAI E 1A A AW g
F wefea 7 o9 & faw gAR
§  WIfFER FaE @q & 5 %
T T /G FELG  GEf FT |
@ R g1 g AE e
frae 8, qum mfater sARd
WA # R g |

H, ¥

EEEE:

I ey (S W wAwr )
FATEE B, §FaT@ AT

st Qo Tqo arfew it
AT ST HY @97 @ (T al
§% gW @nii A AT A s |
@ S, 3§ e A S &
g ot far w@ar wER & atE
A aFg @RdeR § fmw fww
AR g9 § 98 a8 P & 0% &W
B e I I 1 o2 S L O P
godt g R maey @ fRw
F AW T W AT GA T I
&, S wor AT F I8 qFF T qaes
¥ fou @AW W E wag wh
St T e F1 AEIE @A AEA
g1 A A W AT TE T
T HOAESEA F1 G foemr 2
AT gEl T e
gFar 2 f AR =R A wRoSA
FHAL H1 A9 § Tg 3T 914 & | THAA
qX B T Fel g | AEEE 9T IAFT
FAT § [ T AR THUR & qHRA
¥igw 9 #EaTEEEt ¥ 9%
TE X AR § | B A F AR
AT FT THAE | W awT AWT g F

+[ 1 Hindj transliteration.
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{3t g» gwo arfem]

g a5 Baer w1 fF g 9%
JUAMTET W@ AT TEREY @R )

wH =9 a0 # femd awee )
g ¥ o#ex  wawrt # fAgEd
TAXH AT § 9g  WAASTER & a¢
&\ @R T w1 agd 990 fre
W e H a9 A g WfE ud
T Araw g fFoewr w@wm o
FIr 3T A0 F fFEET F, 99 ATWH
%1 feumd S g6 AT FY, GASEE
#) GIF FET e & | TR SR g
W AT &7 9éd gid al 98
STEwTE &1 gx q fAwter &, WX A
wfog 75 g9 W &fFw ug
O sefFet @ Wy &
am fagi @ qews oA fen
T FT F H, A AT TR
FXFW F, a0 femr dEgmd g
T AW AR ORI F
ey AR AT TR I W
UF A To Fo T & AW fear

qATEr aar g W) gy g R ag
AT #, SAF gEEH &1 g TF
wg o TfAfeda ST g W g !
faeely Ay ToTE TR IHF AA-5-AT
Gfqse &, FIWX A AFT IART FI1E
qrew  AGL,  SAHI STETEA-AT
Sfrse il wgm 1@ & &
FT 3H HoF W Ag AN qHa | G AT
W ASF 1 AwmEr F fqg S e
ga, g ax g« e w@ ¥ ar
g 9% AR W gWd & A9
FIFaF 4. TR W T AW
51 gua g1 fagii @ w o sw
fqu goam § '+ ag &I ITF g
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CIE CUBIECC -G - d e
qaEid AT ATES & WO QW I WO
& faw

& mfedt a A S A
fog st #7 sEa gm fF o7
e T T g v g | T sk
9% AG A AQ ITh forg wWT § |
ITH! MEHIA IgAL g A

SHRI FAKHRUDDIN ALI AHMED.
Sir, I have listened with rapt atten-
tion to the various observations which
have been made during the discussion
on this matter. As far as I could un-
derstand from Shri Mathur, when he
brought forward this subject before
this House, his sole purpose was that
political life should not be allowed
to be corrupted by private industri-
alists, and 1t is with that intention
that such matters as were within his
knowledge he wanted to place before
this House and wanted to know how
far these were facts

He has not sought to shield one
party or the other. He has made 1t
very clear that whoever is to be
blamed, that is not his concern His
main concern was with regard to two
1ssues which he has raised in the
course of these discussions.

I am indeed sorry that in the course
of the debate various observations
have bheen made. Reflections have
been made which are not justified un-
less and until all the facts are before
us Therefore, I would like to request
the hon Members that it is only meet
and proper for us to reach a conclu-
sion or to say about one person or
about ‘one organisation, only after the
facts with regard to these matters are
before us and then only ean we reach
a definite conclusion about these mat-
ters

In the course of the discussion also
questiong regarding monopoly have
been raised. T would like to inform
the House that, if possible, T shall be
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placing before this House a Monopoly
Bill which goes far beyond what was
recommended by the Monopoly En-
quiry Committee, The Monopoly En-
quiry Committee wanted to restrict
such monopolistic or restrictive trade
practices which have come into exist-
ence. It was a solution 'more or less
of a curative nature. But, Sir, having

regard to the various tendencies in
our country, having regard to the
facts and circumstances which are

available to us, we have gone further
and said that the measures should not
only be curative but also preventive
so that concentration of wealth to the
detriment of the poeple of the coun-
try may be checked. So I would not
like to take much time of the House
so far as observalions with regard to
monopoly are concerned,

Then, Sir, some observations have
also been made whether time has not
come now when funds of various poli-
tical parties should not be allowed
under the provision of law., My sub-
mission is that this is a ‘matter which
cannot be disposed of in the course of
a discussion of half an hour. I would
like this matter to be discussed tho-
roughly so that this matter may be
considered . . .

SHRI RAJNARAIN:
where?

When and

SHRI FAKHRUDDIN ALI AHMED:
In this House, so that this question
may be discussed from all aspects. It
is not enough that only corporate com-
panies should be prevented from
doing this. There are various other
bodies through which these funds are
being utilised in order to corrupt the
politica] life. It is, therefore, a matter
which sheuld be considered from all
points of view.

SHRI LOKANATH MISRA: Are
you writing to State Governments?
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SHRI FAKHRUDDIN ALI AHMED:
This is not the trme when I should
deal with these aspects of the matter.
This 1s a matter which can be left for
a thorough and further discussion, a
matter 1n which I would like all poli-
tical parties to take such a lead as
will make our political life free from
such corruptions.

Then, Sir, a large number of names
have been given before this House, I
confess that so far as I am concerned,
I am not such a privileged person
who has got a list of the persons or the
bodies who have got these monies out
of thig Rs. 31 lakhs. The only reply
I could get from these concerned per-
sons wag that about half the money
has been spent in the purchase of
jeeps. Now if these people can give
that list to some of the Members, it
would help. Why they have not given
this list, I do not know.,

SHRI RAJNARAIN: I have
out the whole list.

read

SHRI FAKHRUDDIN ALI AHMED:
If the list had been supplied to me,
it would have been possible for me to
analyse the whole thing and place a
clear picture before the House to take
one view or the other,

So far the various suggestions have
been made, I would only like to say
that whatever action is called for will
be taken to see that these malpracti-
ces are not allowed to continue,

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): I am glad the
Government will take a serious view
of this thing and do the needful.

The House stands adjourned till 11
AM. on Wednesday

The House then gdjourned
- at thirty-seven minutes past
six of the clock till eleven of
the clock on Wednesday, the
16th of August 1967.
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